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Import of Coconut Oil 

1027. PROF. P. J. KURIEN : Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) the total quantity of co omH oil 
imported during the last one year; 

(b) whether there ]s any propoo;;al to 
import coconut oil from Philippines; 
and 

(c) whether GovernmeD'~ of Kerala 
have objected to such import? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA) : ( a ) 
Information regarding the import. dur-
ing the lasl one year i not yet available. 
However, in 1981-82, UI'~ July 19 1, 
the total quantity of coconut oil import-
ed was 11,941 tonnes. 

(b) and (c). Impopt of coconut oil 
is canalised through the tate Trading 
CorjX)ration. However, there is a 
limited provision for direct import as 
repleni hment again t exports of fatty 
acidslfat ty amines under the import 
policy for Regi tered Exporters. The 
Government of Kerala had objected to 
the import of coconut oil but the cana-
lising agency has not made any jmpo_r1~s 
of this item so far. There is al 0 no 
deci ion as yet to import coconut oil 
~om Philippines, by the canali ing) 
agency. 

Erosion in Resource of tates 

lOJ8. SHRI SOMNATH 
JEE: Will the Mini ter of 
be. plea ed to state: 

CHATTER-
FINANCE 

(a) wlle,ther Government are aware 
about the problems of States regarding 
the revi ion of dearness alJowance and 
pay which have eroded their resources 
in a big way; and 

(Ib) if so, the reaction of Government 
thereto? 

THE MI ISTER OF FINA CE 
(SHRI PRA AB MUKHERJ.E.E): (a) 
Yes Sir. , 

(b) At the time of finalising the 
Annual Plan of the tate, the Stat~ 

re ource are a e d after taking into 
account all fore eable expemditures in· 
eluding re i ion of p y and DA. 

ationaJisatioD of wade hi Group of 
;\ I ill. 

1029. HRI R. . RAKESH: 

HRI CHI TAMAN I JE A: 

SHRI AMAR ROYPRADHAN: 

W ill the ]\I ioi ':er of COMMERCE be 
plea d to refer to the repJy given to 
Un tarred Que tion o. 3170 on 22nd 
October, 

wade hi 
· ~c rcg:lrdi.ng worJ...ing 

HOUP of Mill and talc: 
of 

(,I) \\ hat ar '.he provi ional working 
re ult of the year 1982.83; 

(b) the rea..,on why Government are 
!he itating to ompletely take over and 
or nationali e t:'~ .'wac1c'hi Cotton Mills 
Co. Ltd . with all its unit and . ubo;idiary 
Swadeshi Mining and Manufacturing Co. 
Ltd. in the national intere t and to 
ensure employment of over 15000 work-
men and al 0 to accelerate modernisa-
tion programme \'. ilt> public inve tmcllts~ 
and 

(c) If Na': ional Textile Corporation 
'has made no investment in moderni a-
tion of these milL de pite five year take 
over peried expiring in April 1983, tbe 
rea~g wby immediate nationalisation is 
not resorted ~o? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI-
MAT! RAM DULARI SINHA): (a) 
The S.,vade hi Group of Mills incurred 
a provisional loss of Rs. 5.53 crores 
during the period from April to Decem-
ber, 1982. 

" 



165 Written Answers PHALGU A 6, 1904 (SA.KA) W rUten Answers J66 

(b) Bnd (c). The 'ix indu trial un-
dertaking (tc tile mill) belonging to 
the Swadeshi Cotton Mill Co. Ltd. have 
een taken over nnder the provisions of 

the Indu trie (Development and Regtl-
lation) Act, 1951 . It cannot be inaita-
~cd whether the taken-over units will 
~e nationaIi d. 

])emand for Helicopter ervicc for Mail 
and Passengers by Peo!)le of Zan kar in 

Ladakb 

1030. SHRI P. AMGY AL: Will 
t he Mini ter of 0 F NCE be pleased 
to late: 

(a) whether it i a fact tba!~ twice 
monthly helicopter servi e by the Minis-
1ry of D fence in collaboration with the 
H ima hal Prade_ h Government ha been 
introduced for the land-locked areas 0 ': 
Lahaul and Spiti Di. ,trict of Himachal 
P radesh State; and 

( b) whether uch a demand for start-
ing of helicopter . ervice for mail and 
pa sengers has a 1 0 been made oy the 
people of Zan. kar in Ladakh and if 0 , 
steps 
in thi 

taken hy Go ernment 
direction? 

of India 

THE MINIST R OF STATE IN TH 
MINISTRY OF DEFENCE (SHRY - K.P. 

INGH D 0): (a) On a request from 
thc Himachal Pradoesh Government. it 
has been agreed to operate a bi-monthly 
helicopfU service in Lahaul and Spjt~i 

alley upto April, 1983. 

(b) Though a propo al to start a 
helicopter service in Zanskar has been 
received, no deci ion to tart such a 
service has 0 far been" taken. 

Suspension Of Civilian Employees 
erking in Anned Force Headquarters 

and Inter- rvice Organisations 

]031. SHRI R. L. P. VERMA: Will 
the Mini ter of DEFENCE be pleased 
to state: 

(a) whether it is a fact that lal"ge 
number of civilian employees working in 
the Armed Force HeadquaJ1'.ers and 

Jnter- ervice Organisations are under 
pension for a long time; orne of 

them have neither been informed of the 
ground of u pen ion nor given an 
opportunity to appeal against su pension 
(0 higher authorities and subsi tance 
allowance of orne of them has also not 
been increased as per the requirement of 
statutory provi ion of F. R. 53; 

(b) if 0, what are the details of 
uch upended employee; when were 

they upended , rea ons for not informing 
them of the charges nece sitating their 

u pen ion and tatus quo in their ub is-
tance allowance; and 

( c ) detail of 
their uspen ion? 

tep taken to revoke 

THE MINI TER OF STATE IN THE 
MINI TRY OF DEFEN E (SHRI K.P. 
Sl GH DEO): (a ) to (c). 14 civilian 
employees of Armed Forces Headquarters 
and Inter-Service Organi 'ation belonging 
to Armtd Force Headquarter cadre are 
under u pen ion. The detain are given 
in the Annexure. 

11 out of these 14 individuaJs have hCen 
upended con equent on their arre t by 

Police authorities on criminal charges. 
The remaining 3 have been suspended 
for erious violation of Conduct Rules. 

Reasons for u pen ion have not been 
intimated only in one case as the preli-
minary inve tiga':ion report in hi case is 
till under con ideration. 

The subsistancc allowance ha been 
reviewed in re pect of 9 individual " Re-
view has not become due in one case 
and review of remaining 4 cases is in 
progress. 




